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Naxalite violence or violence inspired by
foreign agencies, a similar demand is being
made by States including the States affected
by Naxalite violence. The  present
Government is considering the matter and
would like to take a decision not on an ad hoc
basis. While it accepts that the problems
which arise from issues of national security
are a matter of concern and responsibility of
the Centre, it would lay down precise
guidelines as to what kind of security related
expenditure can be borne by the States. Very
soon, this matter would be discussed by the
Cabinet and a decision would be taken.
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MR. CHAIRMAN: Now we shall take up
the next question... (Interruptions)

SHRI ADHIK SHIRODKAR: Sir, before
we move on to the next question, I would
request you to expunge the remarks made by
Mr. Govindrao Adik...(Interruptions) It has no
relevance to Naxalhes...(Interruptions) The
hon. Member has made a reference that
somebody heads an “mstitution which inducts
notorious gangsters to come to
pawtt...(Interruptions) 1s this the way he
should talk? (Interruptions) This should be
expunged... (Interruptions)

MR. CHAIRMAN: I will see the record.
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SHRI BABAGOUNDA PATIL: So far as
the first question is concerned, we honour the
suggestioa ..of the hon. Member. So far as the
second question is concerned, we are taking
the help of NGOs already. We are having so

many schemes under these programmes in
Mabharashtra, Sir.
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SHRI BABAGOUNDA PATIL: While
identifying BPL families under all these
programmes, fifty per cent of the
beneficiaries should be SG/Ts. There is a
guidelines for that. While allocating funds
also, added weightage is given to SOST
population. There is no need to have a
separate scheme for that.

SHRI C. RAMACHANDRAIAH: Sir,
poverty alleviation programmes are being
taken up at the national level. Now there
seems to be a radical policy on the part of the
Government to assess the people living below
the poverty line. They are taking into
consideration food calorie consumption only.
That will be the absolute poverty that they are
taking into consideration. My request is that
other basic needs of human beings also should
be taken into consideration while assessing
people living below the poverty line. This has
got a very adverse impact on the States. I
would like to know from the Minister whether
such a consideration will be given while
assessing people living below the poverty
line.

SHRI BABAGOUNDA PATIL: Poverty
identification exercise is done by the Planning
Commission.

MR. CHAIRMAN: This question does not
arise out of it.

SHRI H. HANUMANTHAPPA: Sir,
various schemes have been taken uo for
poverty alleviation and the Government is
spending crores of rupees on them.
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What is the arrangement that has been
made by the Government, of India to
monitor the implementation of these
programmes at the ground level? Most of
the money is being misused or diverted
and it doesn't reach affected people. So,
what is the arrangement for monitoring
the implementation of these
programmes? Crores of rupees are being
spent by the Government of India. There
have been complaints that many States
Governments are not using the money for
those purposes for which they are meant
and they are diverting the funds. Will the
hon. Minister consider involvement of
Members  of  Parliament in  their
constituencies for overseeing
implementation of these programmes at the
State level?

SHRI BABAGOUNDA PATIL: Sir, these
programmes are implemented by the State
Governments. We also monitor these
programmes through periodical progressive
reports, financial returns, reivew by various
committees, like State Level Co-ordination
Committee...

SHRI H. HANUMANTHAPPA: Which
doesn't meet!

SHRI BABAGOUNDA PATIL: We are
doing it, Sir. Some intensive field visits are
also undertaken. There is a separate
monitoring scheme, like Area Officer
Scheme. There are meetings of State
Secretaries and Project Directors of DRDAs,
Standing Committee and  Consultative
Committee of the Department. Sir, concurrent
evaluation of programmes of the Ministry is
done through independent institutions also.

SHRI H. HANUMANTHAPPA: What
about the involvement of MPs in these
programmes?

SHRI BABAGOUNDA PATIL: Sir, we are
having DRDAs. We have written to all
DRDAs to nominate MPs and MLAs for
monitoring these programmes.
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SHRI BABAGOUNDA PATIL: Sir, the
hon. Member has levelled some specific
allegations. We will consider them. As far as
the second part of his supplementary is
concerned, I would like to say that if the
beneficiaries want more
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money, we provide the same to them. Sir,
advice of geologists is also taken while
finding localities.

MR. CHAIRMAN: Shri Yoginder K.
Alagh.

it org e 31 S ue P F fog <
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MR. CHAIRMAN: He has said that advice
of geologists is taken while finding localities.
That is all right.
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SHRI YOGINDER K. ALAGH: Mr.
Qiairman, Sir, through you, I would like to
ask the Minister whether it is true that
according to studies based on the National
Sample Survey, the percentage of population
below the poverty line, which was falling
from mid-seventies till late-eighties, this trend
is not there in the nineties, and that because of
a lower growth of non-agricultural
employment in rural areas, the shift of the
labour force from agriculture to non-
agriculture which had taken place between
midseventies and late-eighties has stopped in
the nineties. I want to know whether these
trends are more pronounced in western India,
particularly in the States of Gujarat and
Maharashtra. If these facts are correct, what
does the Minister propose to do about it?

SHRI BABAGOUNDA PATIL: Sir, for
agricultural activities, we are having the
Million Wells Scheme. If the hon. Member
suggests something for stren-ghening it, we
will consider it.

SHRI YOGINDER K. ALAGH: Would the
Minister agree to get it examined? Sir, it is a
very serious question. He has not given any
reply. At least, the Minister can give an
assurance that these facts would be examined
and that what I am saying is right and that
something will be done for western India.

SHRI BABAGOUNDA PAXIL: Yes, Sir.
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SHRI O. RAJAGOPAL: I would like to
know from the hon. Minister whether the
amount given by the Central Government is
being spent by the Government machinery in
association with the people's representatives
at the local level. Many of the schemes were
drawn up before the Panchayat system was
fully implemented. Now these bodies have
come into being. Does the Government have
a scheme by which people's representatives at
the lowevr level are fully involved in the
implementation in order to avoid misuse?

SHRI BABAGOUNDA PATIL: there is no
such scheme to involve them.

SHRI O. RAJAGOPAL: Will you consider
this?

SHRI BABAGOUNDA PATIL: Yes, Sir.
We will consider.

Policy on Closed Textile Mills

*504. DR. JAGANNATH MISRA: Will
the Minister of TEXTILES be pleased to
state:

(a) the details of the textile mills in the
country which have been closed down
during the last three years after the
decision of BIFR alongwith the dates of
their closure;

(b) the number of the labourers
rendered jobless as a result of the closure
of such mills;

(c) the measures taken to provide relief
and rehabilitation to them and for the
modernisation of each such mill; and

(d) the policy regarding setting up of such
mills, production therefrom and for labour
welfare?

THE MINISTER OF TEXTILES (SHRI
KASHIRAM RANA): (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) and (b) 38 sick textile companies were
recommended for winding up by the Board
for Industrial and Financial Reconstruction
(BIFR) to the concerned
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High Court under the Sick Industrial
Companies (Special Provisions) Act, 1985
during the last three years from 1.4.95 to
31.3.98. These include 5 State Public Sector
Undertakings and 33 private companies.
62286 workers were reportedly employed in
these companies at the time of their
registration with BIFR.

(¢) and (d): The Textile Workers'
Rehabilitation Fund Scheme (TWRFS) of
Government is in operation to protect the
interests of workers rendered jobless due to
permanent closure of textile units/mills or
entire divisions thereof. Since its inception,
benefits under the Scheme have been
extended to the mills in the private sector
only. Relief is also available to workers of
closed undertakings under the Industrial
Disputes Act, 1947.

Assistance from the National Renewal
Fund is available for Voluntary Retirement
Scheme in Central Public Sector enterprises
and for schemes for counselling, retraining
and redeployment of rationalised workers.

The Government has set up the BIFR to
inquire into the working of sick industrial
companies and to prepare and sanction, as
appropriate, schemes for revival of such mills.
The rehabilitation schemes sanctioned by
BIFR include various measures like
restructuring the capital, induction of fresh
funds by the promoters, merger with the other
companies, change of  management,
provisions for working capital and term loans
by banks and fmancial institutions. Relief and
concessions by State and Central Government
in the form of reschedulement of their dues,
grants from NRF. Wherever, restructuring of
the workforce also forms part of the scheme,
provision for VRS is also made in the scheme.
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